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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH- KOLKATA

0.A No: 67 of 2620/EZ

Mitra Barun Mahapatra ...Applicant
-Versus-
The State of Odisha & Others ...Respondents

REJOINDER AFFIDAVIT FILED

BY THE APPLICANT RELATING

TO THE AFFADIVIT DATED:
10.08.2021 OF THE SPCB,

- ODISHA

I Mitra Barun Mahapatra (Applicant), S/O: Sukanta Kumar
Mahapatra, aged about 31 years, resident of Banka, P/S: Buguda-
761119, District: Ganjam, State: Odi sha do hereby state on
solemn afﬁrma;tionv as under:-

1. That I am the Applicant in the aforesziid Case and as such I am
fully conversant with the facts and proceedings of the Case.

2. That the Collector- Cum- District Magistrate, Ganjam in
compliance to the order dated: 07.07.2021 passed in this Case
by this Hon’ble Tribunal lodged F.I.R vide his office letter No:
2521/XXV-780/2021/dated: 05.08.2021 against the Tahasildar,

Bellaguntha before the Bellaguntha Police Station vide Police
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Station Case No: 188 of 2021 with reference to the Under
Section 409 and 420 of I.P.C, 1860. The Tahasildar,
Bellaguntha is also approached to the Hon’ble High Cdurt of
Orissa for pre-arrest bail vides ABLAPL No: 8805 of 2021.
Copy of the F.I.LR dated: 06.08.2021 down loaded from the
Citizen Portal of the Home Department along with the Hon’ble
Orissa High Court order dated: 28.07.2021and 17.08.2021
passed in ABLAPL No: 8805 of 2021 down loaded from the
Hon’ble Court website is annexed here to as ANNEXURE-

A/7 for ready reference of this Hon’ble Tribunal.

3. That the Tahasildar, Bellaguntha is also lodged F.I.R vide his
office letter No: 2421/dated: 02.08.2021 againsf | the
Respondent No: 10 and 11 before the Bellaguntha Police
Station vide police Station Case No: 185 of 2021 with
reference to Under section 379, 420 and read with Section 34

| of IP.C and Section 51 of the Odisha Minor Mineral
Concession Rliles, 2016 in compliance to the order/orders
d‘ated: 07.07.2021 of this Hon’ble Tribunal passed in this Case.
The Respondent No: 10 and 11 are also approached to the
Hon’ble High Court of Orissa for release of their pre- arrest
Bail vide ABLAPL No: 10424 of 2021 and ABLAPL No:
10478 of 2021 respectively. Copy of the F.IR dated:
03.08.2021 has been downloaded from the Citizen portal of the

- Home Department and Hon’ble Orissa High Court Case details

FORM Y ARY /VQ - Meheo bartu Matapatica
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obtained from the Hon’ble Court Website is annexed here to as

ANNEXURE-A/S.

4. That the Collector- Cum District Magistrate is remaining silent
to cancel the long term sand sairat lease of the Respondent No:
10 and 11 i.e. Banka and Suramani Sand bed. It is evident from
the proceeding of the Case the Respondent No: 10 and 11 have
failed to comply the rules and regulations framed under the law
and as per the stipulated conditions of the lease deed No:
10592001264/dated 28.07.2020 for Banka Sand bed and

R\ another lease deed document No: 10592002439 /dated:
; _,%
/

110.12.2020 for Suramani Sand bed. It is apt to mention here

. ;‘jgiithat the Respondent No: 10 and 11 are duty bound to abide all
7 the stipulated terms and conditions laid down in the registered
lease deed dated: 28.07.2020 and 10.12.2020 throughout the
lease period. But, they have failed to comply the rules and
regulations under the law and accordingly this Hon’ble
Tribunal passed order on 07.07.2021 against the Respondent
No: 10 and 11 along with Tahasildar, Bellaguntha, Ganjam
District. So, they are found guilty according to the statutory
provision of law. In view of this the Respondent No: 10 and 11
along with Tahasildar, Bellaguntha Tahasil office, Ganjam
District are now facing prosecution as per order/orders dated:
07.07.2021 of this Hon’ble Tribunal. Therefore, the
Respondent No: 10 and 11 have lost their locus standi in

respect of their lease area and they are liable to surrender their

- Mc‘«l—m barcn N\MJKA
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lease area to the State for the ends of justice. Both the private
Respondents long term lease period is valid up to 16.07.2022
as per the lease deed Executed among the Respondent No: 10
and 11 and Tahasildar, Bellaguntha. As on date no action has
been taken by the Collector- Cum- District Magistrate, Génj am
or any other competent authority to cancel/revoke the lease
deed dated: 28.07.2020 and 10.12.2020 which has been
Executed with the Respondent No: 10 and 11. It shows the
liberal attitude of the District Administration and it shows that
they have shown undue favor to the Respondent No: 10 and

11. In view of the order/orders dated: 07.07.2021 passed by

this Hon’ble Tribunal the Collector-Cum- District Magistrate is
liable to cancel the Sand Sairat lease area of the Respondent
No: 10 and 11. Failing which they will again operaté their
illegal business in the open Sky in contravention to the rules
and regulation framed under the law.

5. That the facts stated above are true and best of my knowledge,

belief and information.

IDENTIFIED BY ‘
B v b
ADVOCATE APPLICANT/DEPONENT

[l "ﬁ,m M“B

DﬂC“ abes o eitieo )

e /u e b
advocate &7 — // o ¢
= @il
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Or. KN ~anigrahy
Notary Berhamnur (Gm
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N.C.R.B (w13 3mR.d)

LLF.-1(thsd IF $ui-D

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

JgqH FI=T RuE
(e 154 €8 yiear fgdar & dga)

District ((SraT): GANJAM P.S. (UTT): Beleguntha PS Year (3¥): 2021
FIR No. (7.3, fX. @.): 0188 Date and Time of FIR (T.H,R. #r & 3k
¥AY). 06/08/2021 16:10 hrs ‘
SNo. (FF)  Acts (rfrfram) Sections (&RI())
1 IPC 1860 409
2 IPC 1860 420

(@) Occurrence of offence (3TIRTE

$r Tedn):
1 pay (R=): Thursday Date from (Reti& @) 22/04/2021 Date To (&A1 dF): 22/04/2021
Time Period (AT 3af@). Pahar | Time From (W7 A): 00:00 hrs - Time To (¥#¥ d%): 00:00 hrs
(b)  Information received at P.S. (=T ST@T Date (f=1TR): Time (FHA):
AT e g%): 06/08/2021 16:10 hrs
(¢) General Diary Reference Entry No. (4fafse w.): Date and Time
(srarH=T "eEH): 012 (a3
qHAY):
06/08/2021
16:15 hrs
Type of Information (T HT YHKR). Written
Place of Occurrence (G ):
1. (a) Direction and distance from P.S. (U7 & Y 3t f§am): SOUTH-EAST, 10 Km(s) Beat No. (T ®.):

(b) Address (Y<T): SURAMANI AND BANKA, SAND BED,

(¢) In case, outside the limit of this Police Station, then Name of P.S. (IR arem e & argx § ot yrerr &1 AHA):

District (State) (FvaT (=) d& 0A

Complainant / Informant (FRFTaa®war / Ja=radi): : ,QL Péjv\/ @b’b

‘ \sé
(@ Name (@TA): COLLECTER AND DISTRICT \’7‘)5 pe
MAGISTRATE -GANJAM

R o
() Father's/Husband's Name (Ra1/9fad &1 A1H): $ QRM x ARy

(c) WO TARY PUB: Ly,



Amerune~4)F A

N.C.R.B (U863
LLF.-L (W5 ST G-D)
Date/Year of Birth (5= Q¥ / a¥): (d) Nationality (IERIAT): INDIA
1981 '
(¢)  UID No. (F3mésT &.):
(D Passport No. (IHNE H.):
Date of Issue (STRY &y $Y Place of Issue (STRT I &1 TUA):

feaR):
(2) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN)
(Ygare faawor (WU F1E  AdST &8 e, Jddr ., gider agdy, 4

F13))
S.No. 1D Type (qgaRT 9F F 1D Number (59T W)
5(3'7.“'.) W) 1 .
(h) Occupation (SITA):
(i) Address
‘ (9ar):
S.No.  Address Type (FaT & Address (IaT)
FH) Ry
1 Present Address GANJAM,CHATRAPUR, CHHATRAPUR,
GANJAM, ODISHA, INDIA
2 Permanent Address GANJAM,CHATRAPUR, CHHATRAPUR,
GANJAM, ODISHA, INDIA

)  Phone number (G H.): Mobile (RISTSer F"..):
: 91-1000000000

7~ Details of known / suspected / unknown accused with full particulars (3T / wfewer / A

ffgea &1 faawer wfga aoie):

Accused More Than (3raTd 3R v & 310 g ar ¥&an):

0
S. Nf" Name (+TH) Alias (39TH) Relative's Name  present Address@adTe
(+.9.) (Reder &1 A1A) )
1 SAROJ KUMAR 1.
BEHERA OAS TAHASILDAR,BELLAGUN
, THA ,Beleguntha /
‘ PS,GANJAM,ODISHA,INDI
a9 - A

At Wo(ﬂ’"
py o :
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N.C.R.B (T €L3mR.dY)

10.

11.

12.

13.

LLF.-(ChEa A SH-1)
Reasons for delay in reporting by the complainant / informant (Rreraaswar / ?[ﬂﬂ'ﬁﬁl‘f CEIY
ROrE 8 F g F B FRO):

Particulars of properties of interest (gafeua weaf &

faazon): »
S. No. -Propeffty Category Property Type 'll)e‘scription - Value(In
F®) (@F (@ & vor) (Rawor) Rs/-) (&4

Aot @A)

Total value of property (In Rs/-) (HFaf FT1 & A=A(T H):

Inquest Report / U.D. case No., if any (g ¥#em Ra1E / g .geor
%, af # )

S.No.  yIDB Number (F.2.9F0T ¥.)
&)

First Information contents (Y4H JIAT dLI):

On 06.08.2021 at 04.10 PM received a FIR against Sri Saroj Kumar Behera, OAS, Tahasildar,

‘Bellaguntha vide letter no.2521/xxv-780/2021,dtd.05.08.2021 through Junior Clerk Banchhanidhi

Mahrana, Collectorate, Ganjma alleging there in that A joint enquiry committee had inspected the
Suramani sand bed and Banka sand bed under Bellaguntha Tahasil on 22.04.2021 as per the
direction of Honble NGT and pointed out that the lessee of aforesaid sand beds are operating the
sources without Environment clearance and consent to operate order from State Pollution Control
Board, Odisha. It is stated in the joint enquiry report that the Tahasildar, Bellaguntha has informed
to the joint enquiry committee that the said sand beds are operating without Environmental
Clearance and Consent to operate order. The Tahasildar, Bellaguntha also granted Y form without
verifying the valid consent order and Environmental Clearance from State Environment Impact
Assessment Authority. The Honble NGT in their order dated 07.07.2021 in O.A No. 67/2020/EZ
Kolkata has passed order to file FIR for such irregularities. So he reported to take necessary legal
action against him. On this written report of the Complt. IIC Belaguntha PS registered a cog case
vide PS case No.188/2021.

Action taken: Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(@ T FEEET ;g SWET TR @ gaT Taar § ey Fw F e
AT 9. 2 ¥ 3oaW URT & T84 B.):

M Registered the case and took up the investigation (FeI0T gor- T I 3t S &
forw forgr 9r4T): prakash kumar sahu (I (Inspector))/110072772119 or (!iT)

)  Directed (Name of L.O.) (Glﬁ FAFRY FT AAH):  Rank (95):  No. (H.):

Mobile No. (Rle8e #s¥): 919861649150 to take up the Investigation (&}

T Y g A A @ v Brder Bar @) or (@) T\L%ﬁl/w
3) : Y f3ve
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N.C.R.B (teT.#0.371.4h)

LLF.-1 (ThEa stra ®1#-1

Refused investigation due to (s & faw): or ('-# FROT SHR fFar
) |
) Transferred to P.S. (4TT): District (F5rem):
on point of jurisdiction (F! &AAFR &
FROT FEAAN).

F.LR. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (ﬁmﬁ‘f /

FETHAT F WIS g W ga§ o, wH oo g8 A 3R uE wi s
Rrraaewar st & )

R.O.A.C.
(3.3th.uEh)

Signature of Officer in charge, Police |

Station (YTAT WY & FEAIER)

. Name (dATH): prakash kumar sahu
14. Signature / Thumb

impression Rank (9<): I (Inspector)
of the complainant / No. (&.): 110072772119
informant (RIFTIAFAT / Mobile No. (TS ¥.):
A & FEAER 919861649150

13713 &1 faerme)

IS. pate and time of dispatch to the court (3Telcd A duor Fr RAH

3k waw): d-{l@é
T %w _‘
%7
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R.B (¢ H.3R.4)
LLF.-1 (% Jia FH-D
Attachment to item 7.of First Information Report (SUH {1 R & 7 7 FAEF):
Physical features, deformities and ofher details of the suspéct/accused: (If known /seen )
(@ 1 wfrgEa 1 adRE Rwand, Rt il s e (afE e | | )
S.No. Igex(form) Pate /Year Of  pujid (awrae)  Height  Complexion (1) Identification Mark(s) (Fg9 =+¢)
(@A) Birth (3w AR (ems)
1 %) &=
1 2 3 4 5 6 7
I Male 1985 “ -
Is Proxigt“ed:»‘No ]
‘Deformities / Peculiarities Teeth (ﬁa') Hair (a17) | Eye (3“‘1’-@‘) Habit(s)(aﬂaﬁ) Dress Habit ('s)
(Rfaat /- Rfsean) (9&=TTa)
' 8 9 10 : 1 ‘f 12 13
‘ELanguag‘e/ Dialect ‘ Place- of (T TUT+T) - Others (31#9)
(wTTRY) »
Burn Mark (& Leucoderma ‘Mole (R¥HT)  Scar (ara) ‘Tattoo (& §T &)
ge &1 faerma) (FEAEme
ued)) . ‘
14 15 16 ! 17 18 ‘ 19 : 20

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(wmmﬁaﬁmmuﬁmm/Wﬁmlm%mﬁaﬁéwmmmmm%

V\\Qw%
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IN THE HIGH COURT OF ORISSA : CUTTACK

ABLAPL No.8805 of 2021
Saroja Kumar Behera ... Petitioner
-Versus-
State of Orissa & another ... Opp. Parties

CORAM : HON’BLE SHRI JUSTICE S.PUJAHARI
ORDER

01. 28.07.2021 1. This matter is taken up by video conferencing mode.

sbeen registered against the

Reifce Station in the district

Court’s Notlce No.45"87 dated 25th March, 2020 as modified
by Court’s Notice No0.4798, dated 15 April, 2021.

oooooooooooooooooooooooooo

/\'\t %%—[—2{1 | S.Pujahari, J.
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IN THE HIGH COURT OF ORISSA AT CUTTACK

ABLAPL No.8805 of 2021
Saroja Kumar Behera v Petitioner
-versus-
State of Odisha & another Opposite Parties

CORAM: JUSTICE S.PUJAHARI

Order No.
02.

i
e

ﬁPgr)used the add affidavit filed 0 ‘behalf of the

‘ Petitioner":%.?”lgst this case on Shtﬁ‘bétqper, 202”15?’?

3.

4, Learned cotinsel.for mt_l;_‘chtafé:i{s directed to obtain the

case diary in the meanwhile.

3. As an interim measure, it is directed that the
Petitioner shall not be arrested in connection with
Beleguntha P.S Case No.188 of 2021 till disposal of this bail
application Subject to the condition that he shall cooperate

with the investigation.

o2
(\kk Aﬁ%"&,w~ Page 1 of 2
B
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6. However, the State is at liberty to seek early listing

of the case, if it feels any urgency in the matter.

7. Urgent certified copy of this order be granted on

proper application.

(S. Pujahari)
Judge

RKS

Page 2 of 2
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N.C.R.B (vat.¥h.am )

LLF.1 (Thad Ja GH-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

yud guar Ko
(uRT 154 &3 wiwar wiar & @wd)

District (ToreT): GANJAM P.S. (4TAN): Beleguntha PS Year (@¥): 2021
FIR No. (7.9.R. d.): 0185 Date and Time of FIR (W.!i;.ﬁ'. A o7 ik
| wHA): 03/08/2021 22:30 hrs

%S.No. (+.9.) Acts (rTaferge) ;Sections (aTRI(T))

1 IPC 1860 T A

2 IPC 1860 - 420

3 IPC 1860 34

4 ODISHA MINOR MINERAL 51

CONCESSION RULES, 2016

(@ - Occurrence of offence (39T

$r ge=n):
1 pay(Re): Thursday Date from (R=IF @): 22/04/2021 Date To (Retier a): 22/04/2021
Time Period (@4 3af®): Pahar 1 Time From (§&& ): '00:00- hrs Time To (W& &F): 00:00 hrs
(b) Information received at P.S. (YT el Date (f=TT): Time (THI):
AT IIoT §S): 03/08/2021 22:30 hrs
() General Diary Reference Entry No. (73S H): Date and Time
(ST WEa): 031 (et 3k
HAY):
03/08/2021
22:35 hrs
‘Type of Information (=T T gh): Written
Place of Occurrence (SEsTEU):
1. (a) Direction and distance from P.S. (4T ¥ g0 3 feam): SOUTH-EAST, 10 Kim(s) " Beat No. (@€ @.):

{b) Address (¥aT): BANKA SAND BED AND, SURAMANI SAND BED,

() Tn case, outside the limit of this Police Station, then Name of P.S. (4 urwr W & args § < 9 1 AA):

District (State) (FSrem (T=)): . 4/04
Complainant / Informant (RrFraawar / {ﬂmﬁ?): {( O M’%{;\g \) d{ -

(@ Name (FF): TAHASILDAR BELLAGUNTHA o ‘)6

1

e
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N.C.R.B (. #.3d)

LLF.-1 (thga Sifg w1
(b) Father's/Husband's Name (ﬁ_?ﬂl‘[ﬁ' &1 dRA):

(9 Date/Year of Birth (st= fafdr/ ) (d) Nationality (Irsdraan): INDIA
1986

- (®  UID No. (g3&sr .):

® Passport No. (IrEaaE H.):

Date of Issue (GITa FA A Place of Issue ('Ginf FIA BT TUE):
T):

(2 1D Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN)
(TgaTe FAGRUT (WA ¢ FAGIET FE U9, ISR ., g asdw, 3
F18))

S.No.  Ip Type (FaT T & 1D Number (Fg=TT T
FE) R |

. (h) Occupation (SATH):
(i) Address
(a):
;S'NO: Address Type (9T %1 Address (7<)
(.9.) T ( '
1 Present Address " OFFICE OF THE TAHASILDAR,,

BELLAGUNTHA, Beleguntha PS, GANJAM,
ODISHA, INDIA

2 Permanent Address\ | OFFICE OF THE TAHASILDAR,,
BELLAGUNTHA, Beleguntha PS, GANJAM,
, , B ‘ ODISHA, INDIA
G) Phone number (GUHTY ) Mobile (RS 4.):

91-1000000000




AN NEXUDe- ﬁ/g 2

N.C.R.B (t. 9. HR.4)
LLF. | (v%a e -1
T Details of known / suspected / unknown accused with full particulars (it [ wigeer | AT

wfgFa w1 QX faawor aia qoia):

Accused More Than (AT RN & ¥ afow g ar ’Ti'@qT):

0
S. Nf" ‘Name (1) Alias (39=11H) Relative's Name  pregent Address(a'cfm'l?{
(F4) (Reder &1 aIW) )
1 [SUSANTA Father's Name: 1.
KUMAR 'UDAYANATH POCHALUNDILBUGUDA,G
BISHOYI ‘ BISHOYI ANJAM,0ODISHA, INDIA
2 MADAN ; Father's Name: 1.
MOHAN SWAIN NARAYAN PALAKASANDHA,GANGA
: SWAIN PUR,GANJAM,ODISHA IND
| A
8. Reasons for delay in reporting by the complainant / informant (m?ﬁ'_cﬁ' / '\t]\i'ﬂﬁ??l‘f aanr
farE 3 @ oo FUA F FRON):

9. Pparticulars of properties of interest (gafeud wFafa F1

faazon):
S.No. Propyerttykcatvegoryv o ijoperty Typé | ‘T‘l‘jescription‘ ” Vélué(ln
(FH.) (R (el & yaR) () Rs/-) (7T
| Aofl) ' | ® #)
' lQ. Total value of property (In Rs/-) (wwafer &1 Her ATA(F )
11. fnquest Report / U.D. case No., if any (Fg wofter Raé / ?{-E"LWT
u., I :5 |
S N?’ 'UIDB Number (g 31.5&<0T )
‘ i(iF.QT.) _

Jed
AL %,

)
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N.CR.B (. H.3R.)
LLF.-I (7P ST G-I

12.  First Information contents (WIH AT TLH):

On 03.08:2021 at 10.30 PM Tahasildar, Bellaguntha appeared at PS and presented a written report
vide letter no.2421,dtd.02.08.2021 alleging there in that regarding report against the lessees Shri
Susanta Kumar Bishoyi S/o-Baidyanath Bishoyi of village Pochalundi, PS-Buguda and anather Shri
Madan Mohan Swain S/o-Narayan Swain of village Palakasandha, PS-Gangapur, both are of
District Ganajm lease deed agreement executed by the above lessees with the under signed bearing
n0.10592001264, dt.28.07.2020 for Banka sand bed and bearing 1n0.10592002439,dt.10.12.2020 for
Suramani sand bed which is self explanatory. The lessees have to abide by all the term and
conditions so laid down in the registered lease deed agreement through out the lease period with out

" violating any of the conditions. One OA Case bearing 10.67/2020/EZ was instituted in the court of
Honble national green tribunal, Kolkata and in order to comply the order of the Honble court of date
03.03.2021, a joint committee had been constituted under the chairmanship of the Sub-Collector and
others vide letter no.1349/Revenue, dtd.19.04.2021 of the Collector and District Magistrate, Ganjam
to make a field visit and to take remedial action, If any violating due process of law. The joint
committee have observed on dated 22.04.2021 to Banka sand bed and Suramani sand bed and found
that both of mine was not compling the conditions of previous consent. Condition as well as the
conditions imposed in the enviormental clearance granted in favour of the mine vide SETAA Letter
No.3081, dt.05.06.2017 which the copy of enclosed annexure 04. It contravenes the term and
conditions of the registered lease deed agreement made with the undersigned dated. 28.07.2020 in
attached Annexure 01, It is evident from the observation of the said joint committee that a lessees
namely Susanta Kumar Bishoyi has violated the conditions and Madan Mohan Swain also violated
the condition of the lease deed. Susanta Kumar Bishoyi had been given a demand notice amounting
Rs.37,204/- for excess excavation of sand beyond MGQ vide letter no.1483,dt.08.04.2021 similarly
Modan Mohan Swain had been given a demand notice amounting Rs.2,82,985/- for excess
excavation of sand beyond MGQ vide letter no.1480, dt.08.04.2021 Moreover the Honble National
Green Tribunal EZB, Kolkata vide their order dtd.07.07.2021 at para 07 (06) has directed wheather

" criminal proceeding has been initiated against the said violater i.e RP No.10 11 in OA
No.67/2020/EZ. So he reported before PS for taking legal action against the both violater. On this
written report of the Complt. IIC Belaguntha PS registered a cog case vide PS case No.185/2021. -

13. Action taken: Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2. ‘

mmm:zﬁtmmamm%%mmmm
#E W 2 # IedT URT ® T@d §.): |

(1)  Registered the case and took up the investigation (FFIT o far o 3R o &
farw far I41): prakash kumar sahu (I (Inspector))/110072772119 or (=m k

@  Directed (Naﬁle of L.O.) (ST AR FT1 @A) Rank (¥5):  No. (®.):
Mobile No. (R1ESw d}): 919861649150 to take up the Investigation (¥
ST 39S O & o @ fav @der Rr ) or (A

() Refused investigation due to (s & ) or (¥ FROT ZHR fFaT
-3
(@) Transferred to P.S. (7=T): District (Fra): W . J(FLJ,

on point of jurisdiction (@ ANOFR F ' (Y‘ C % ‘



ATNeRone A/ P

N.C.R.B (v #.31.4)

‘ LLF. 1 (vrea Sta D
F.LR. read over to the complainant / informant, admitted to be correctly recorded

and a copy given to the complainant /informant, free of cost. (Rrraasar /
EE F TR 9g F gA§ T, w@ oot g§ AT AR oE i Mew
Rrerraasar @ & 1)

ROAC.
(3mL.ateH.)

Signature of Officer in charge, Police

Station (UTAT THTY & FEER)

. oIIH): kash hu -
14. Signature / Thumb ; Name (5): prakash kumar sahu
impression ‘ Rank (9<): 1 (Inspector)
of the complainant / No. (&.): 110072772119

informant (RIS / Mobile No. (@) H):
!E, > 919861649150
13073 1 forer)
15. Date and time of dispatch to the court (ST & dwor &1 Raw

3k wH):



pom &y une-A)8

N.C.R.B (va.d.am.dl)

2L |

Attachment to item 7-of First Information Report (Y4H =& Fovd & Hg 7 HATTH):

Physical features, deformities and other details of the suspect/accused: ( If known / seen )

(#ﬁ?ﬂlxﬁrgﬁﬁanﬂﬂﬁﬁamﬁ,ﬁiﬁﬁﬁhmﬁaw:(ﬁml%mw»

LLF.-I (vhrsa sita 68D

/()

408

\

e

p AV of e

S N?‘ Sex(foim) ‘Date/ Year Of . Byild (71aE) Height . Complexion (371) Identification Mark(s) (9g9T1. [=%¢)
(FF) Birth (551 R (cms)
1) (=
@)
1 2 ‘ 3 4 5 6 7
1 Male 11977 R
! Is Proxitted: No
2 Male 11983 -
v Is Proxitted: No
Deformities / Peculiarities Téeth (ﬁ;ﬁ) Héir (7) ‘ \Eye (31d) ‘Habit(sj (311?:3) Dress Habit (s)‘ k
(Rt | faffreca) ; i
r 8 9 10 11 12 13
:Language/Dialect Place of (F1-TUw) Others (31+7)
(eaeh)
' “Burn Mark (s  Leucoderma T;Mole (#rE8T) Scar (9T9) Tattoo (& §T F1)
ge F1 frerm) (gPRsiEds .
=) | | .
14 : 15 16 17 v 18. 19 20
These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.
(Wmaaﬂas‘fﬁwmuﬁmmﬁﬁl@mmlaﬁgﬁ%aﬁ#aﬁéwmmmmam%)
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Case Status : Search by Case Number

y! 7)27{)(0/16*/4/ 1%

Orissa High Court

e R

Orissa High Court
Case Details

S

| Case Type -ABLAPL
‘Filing Number - 11042412021 Filing Date: 16-08-2021
Registration Number :10424/2021 Registration Date: 17-08-2021
CNR Number ' : ODHC01-052958-2021

Case Status

First Hearing Date

Decision Date

:23rd August 2021

Case Status

: CASE DISPOSED

Nature of Disposal

» Uncontested--Allowed

Coram : 2907MR. JUSTICE S.PUJAHARI
Bench : Single Bench

State : ORISSA

District : Ganjam

Judicial : Criminal Section

.Causelist Name : Weekly Daily

Last Page Number 58 :

Next Page Number : 59

Petitioner and Advocate

1) MADAN MOHAN SWAIN

Advocate- RONIT GHOSH,S.S.PRADHANS.S.PRADHAN

Respondent and Advocate

v 1) STATE OF ODISHA

Acts

Under Act(s)

Under Section(s)

CRIMINAL PROCEDURE CODE, 1973

438

Subordinate Court Information

Court Number and Name
Case Number and Year
Case Decision Date :

:8.D.J.M.-CIVIL JUDGE (JD).BHANJANAGAR
GR - 0000980 - 2021

-state :‘ORISSA
District v ;. Ganjam
FIR Details
State : ORISSA
District : Ganjam
Police Station : BELLAGUNTHA
FIR Number 1185
Year - 2021
History of Case Hearing
{Cause List Business On Hearing .
Type: Judge Date Date Purpose of hearing
Weekly Daily '\SM;U\{JLi\?-i-RgF 53-08-2021 ‘E?PR(?RDERS - FRESH BAIL APPLICATIONS U/S 438
MR. JUSTICE Disposed
S.PUJAHARI P
Orders
Order Judge Order Date Order Details
Number ‘ ‘
1 MR. JUSTICE S.PUJAHARI 23-08-2021

https://sérvices‘ecourts.gov.in/ecourtindiaHC/cas,es/case_no.php?state_cd=1 1&dist_cd=1&court_code=18&stateNm=0disha/#

Category Details

> pef™
112
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Case Status : Search by Case Number Am”f )( UM" 4/(?952

CRIMINAL MATTERS (9 )

Category
Sub Category CRIMINAL MATTERS RELAT|’NG TO BAIL/INTERIM
’ BAIL/ANTICIPATORY. BAIL/PAROLE ( 10 )
‘Sub Sub Category Anticipatory Bail Applications (2 )
OBJECTION

1Sr.No. - {Scrutiny‘Date OBJECTION Compliance Date Receipt Date
1 . 116-08-2021 All'Objections are Complied 16-08-2021 --

2 17-08-2021 All Objections. are Complied 16-08-2021 -

$od
‘Y*QW Jel
)

https://services.ecourts.gov.in/ecourtindiaHC/cases/case_no.php?state_cd=1 1&dist_cd=1&court_code=18&stateNm=0disha/#

2/2



Order

Ol.

ANN-C N1 e - /9“/@“

IN THE HIGH COURT OF ORISSA AT CUTTACK

ABLAPL No.10424 of 2021
Madan Mohan Swain Petitioner
-versus-
State of Odisha ~ Opposite Party

CORAM: JUSTICE S. PUJAHARI

ORDER
23082021

3.

learned counsel for the State.
4. Perused the F.L.R. allegations.

5. On consideration of the allegations made in the F.LR.
and also the submissions made, especially the nature and
character of alIegations, circumstances in which the offences

stated to have been committed and also it being not disputed

Page 1 of 2

Heard the learned. coums.@l%“”fof the Petitioner and the



121 | 3‘§§
AoneNune-4/8

that the Petitioner’s release on pre-arrest bail shall not be an
hindrance to a free and fair investigation, this Court is of the
View‘that the Petitioner has made out a case for his release on
pre-arrest bail, more particularly when he is ready and willing
to cooperate with the investigation and he has no chance of
absconding and/or tampering with the prosecution evidence, if

released on pre-arrest bail.

that in the event of arrest of

6. Hence, this Court dll'%

the Petitioner in.coOnnecti

8.

allowed.
9. Urgent certified copy of this order be granted on proper

application.

(S. -Pujahari)
Judge

DA | (’:’74

n‘a | | | . Page 2 of 2
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Case Status : Search by Case Number

A

Ortssa ngh Court

NeAVNe-4)8 25

SRR R e e e s T O T
Orlssa High Court
Case Details
Case Type : ABLAPL
‘Filing Number : 10478/2021 Filing Date: 17-08-2021
Registration Number :10478/2021 Registration Date: 18-08-2021
CNR Number : ODHC01-053238-2021

Case Status

First Hearing Date

Decision Date

: 24th August 2021

Case Status

: CASE DISPOSED

Nature of Disposal

: Uncontested--Allowed

Coram : 2907MR. JUSTICE S.PUJAHARI
Bench ; Single Bench

State : ORISSA

District : Ganjam

Judicial : Criminal Section

Causelist Name : Supplementary(Daily)

Last Page Number 1 60

Next Page Number : 61

Petitioner and Advocate

1) SUSANTA KUMAR BiSOYI

Advocate- RONIT GHOSH,S:S.PRADHANS.S.PRADHAN

Respondent and Advocate

1) STATE OF ODISHA

Acts

Under Act(s)

Und

er Section(s)

CRIMINAL PROCEDURE CODE, 1973

438

Subordinate Court Information

Court Number and Name
Case Number and Year
Case Decision Date :

: 8.0.J.M.-CIVIL JUDGE (JD),BHANJANAGAR
: GR - 0000980 - 2021

state ORISSA
‘District : Ganjam
FIR Details
State - ORISSA '
District : Ganjam
Police Station " BELLAGUNTHA
FIR'Number 1185
Year 12021 _ ;
History of Case Hearing
: Business On | Hearing .
Cause List Type Judge Date Date Purpose of hearing
MR. JUSTICE FOR ORDERS - FRESH BAIL APPLICATIONS U/S
Supplementary(Daily) S PUJAHARI 24-08-2021 438 CrP.C.
MR. JUSTICE .
!S.PUJAHARI Disposed
Orders
Order Judge Order Date Order Details
Number ‘
Category Details ‘(\ \@I & -
| Category | CRIMINAL MATTERS (9 )

hitps://services.ecourts: gov|n/ecourtmdlaHC/cases/case no. php'?state cd=11&dist_cd=1&court_code=1&stateNm=0disha/#

e




9/16/21, 9:30 PM Case Status : Search by Case:Number A NxNe '>( v ”f-ﬂfg 95(}

' Sub Category CRIMINAL MATTERS RELATING TO BAIL/INTERIM
) BAIL/ANTICIPATORY: BAIL/PAROLE (110)
Sub:Sub Category Anticipatory Bail Applications ( 2)
OBJECTION
Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date
1 18-08-2021 All.Objections are Complied 18-08-2021 -

/&W%M
M@

https://services.ecourts.gov.in/ecourtindiaHC/cases/case_no.php?state_cd=11&dist_cd=1&court_code=1 &stateNm=0disha/# 2/2



9/16/21,-9:30. PM Case Status : Search by Case Number

| AnN<tvne-4) &
Orissa High Court /@)7) / —

Daily Status
Orissa High Court
In' The Court Of :Judge
Case Number :ABLAPL/0010478/2021
SUSANTA KUMAR BISOY!I Versus STATE OF ODISHA
Date :24-08-2021

Business : Allowed

Nature of Disposal : Allowed
Disposal Date :.24-08-2021

Judge

T O

AL —

hy SN

https://services.ecourts.gov.in/ecourtindiaHC/cases/case_no.php?state_cd=118dist_cd=1&court_code=1&stateNm=0disha/#



8/256/2021

AONERUNe-4 |2

Government of Odisha, Home Dept., Odisha Police, State Crime Records Bureau

District * ‘GANJAM v Police Station * Beleguntha PS

From Date (DD/MM/YYYY)* 01/07/2024 e To Date (DD/MM/YYYY) * 25/08/2021

FIR No.

Applicant Type Any Other v

Police Station {FIR No. Act Section Complaint Name View Form

IPC 1860-294, IPC 1860-323, IPC 1860-34, IPC 1860-354, IPC

B tha PS {0188/2021 . . ! ! RAMA iew

eleguntha 0 1860-427, IPC 1860-452, IPC 1860-506 PATRA Miew Form
. COLLECTER AND DISTRICT .

Beleguntha PS {0188/2021 IPC 1860-409, IPC 1860-420 MAGISTRATE GANJAM View Form

Beleguntha PS {0187/2021 THE ORISSA EXCISE ACT 2008-52a Krushna Chandra Sethi View Form

Beleguntha PS [0186/2021 THE ORISSA EXCISE ACT 2008-52a Pramod Kumar Behera View Form

ODISHA MINOR MINERAL CONCESSION RULES, 20186-51,

T )

Beleguntha PS 101852021 IPC 1860-34, IPC 1860-379, IPC 1860-420 TAHASILDAR BELLAGUNTHA View Form

Beleguntha PS {0184/2021 THE ORISSA EXCISE ACT 2008-52a Krushna Chandra Sethi View Form

Beleguntha PS 10183/2021 THE ORISSAEXCISE ACT 2008-52a Krushna Chandra Sethi View Form

Beleguntha PS {0182/2021 IPC 1860-279, IPC 1860337, IPC 1860-338 GEETANJALI SAHOO View Form

) 860-34, IPC 1860-354-8, IPC 1860- 1860-457,

Beleguntha PS 10181/2021 IPC 1860-34, 1PC 1860-354-B, IPC 1860-376, PC 18 3 SMT. RITANJALI GOUDA View Form
IPC 1860-511 S—

Beleguntha PS 10180/2021 ';g 01 §22'294' PG 1860-323. IPC 1860-34, IPC 1860-341. IPC g1\ N CHALA NAIKA View Form

1234587

Note-

1. Fields marked * are mandatory

https://citizenportal-op.gov.in/Citizen/FIR_Copy.aspx

n



